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TRANSITORY PROVISIONS

Rate of local =~ 5. Notwithstanding anything contained in the said Act as

cess for the amended by this Act and any provisions in or any determination

year 1947, ynder section 46 of the Bihar and Orissa Local Self-Government
Act, 18585, the rate of local cess on the annual value of lands Bengal Act
or annual net profits, which shall be deemed to have been III of 1885.
determined for the year commencing on the first day of April
1947, shall be two annas on each rupee of such annual value or
net profits.

Special pro- 6. The local cess on the annual value of lands or net profits
vision for  payable for any estate, tenure, holding, or other land or properties
fgg;’]vggs"f for the year commencing on the first day of April 1947, under
for the year the provisions of the said Act as read with this Act shall be

- 1947-48in  payable as follows :—

respect of ;

:'S‘a“’sn (@) subject to the provision of clause (b), so much of the

h%ulgli?g’s local cess or instalment thereof as would have been

and other payable by any person for any such property on any

lands or date during the said year if this Act had not been

properties. passed, shall be deemed to be payable by that person
on that date ;

(b) such additional amount of local cess as is payable for
the said year for the same property, by reason of
any increase in the rate of local cess applicable
thereto under the provisions of the said act as read
with this Act over the corresponding rate that would 7
have been in force for the said year, if this Act had
not been passed, shall be payable on the 28th day
of March 1948, by the person who is liable to pay
local cess for that property on that date.

Powerof 7. If any difficulty arises as to recovery of local cess in

Provincial ~ Tespect of the year commencing on the st day of April 1947,
Government the Provincial Government may, as occasion may require, by
‘0 remove  order do anything which appears to it necessary for the purpose
difficulty. of removing the difficulty.



